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poor investors, wherein five crore people have invested. From Telangana itself, 30
lakh people have invested. They are all poor and middle class families. When SEBI
came to know about this, it found that it was a fault, fraud and cheating on the
people. So, they have stopped the transactions since 2014. All the investors have
formed a welfare association, approached the court of law. The Supreme Court gave
a judgement in the year 2016 saying that all the land acquired by this company, called
as PACL, be sold and given to the investors, who have invested in the company.
Even a committee headed by retired Justice Mr. Lodha has been constituted to see
that all these poor people get back their money and, if necessary, all the land of the
company be sold and given to them. Unfortunately, though eight years have lapsed,
hardly 20 lakh people have got their money back. It comes to only four per cent. Itis
to the extent of Rs.1,000 crores only, while the people have invested Rs.58,000
crores. There may be some technical issues or lapses involved. These people are
from rural background like farmers, and some of them are illiterate. While applying
online, there might have been some technical defects and, in the name of that, these
people are now being denied their due amount or share. Sir, | appeal, through you, to
the Government to intervene in this matter and see that justice is done to these five
crore people. Hardly 20 lakh people have got it. Sir, | also appeal to the Committee,
through you, to see that the matter is expedited and justice is done to them. Thank
you very much.

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the matter raised by the hon. Member, Dr. K. Laxman: Shri Sandosh Kumar P
(Kerala), Dr. Sasmit Patra (Odisha), Shri Niranjan Bishi (Odisha), Shri R. Girirajan
(Tamil Nadu), Dr. Sumer Singh Solanki (Madhya Pradesh), Shri M. Mohamed
Abdulla (Tamil Nadu), Dr. Kanimozhi NVN Somu (Tamil Nadu) and Shri Dhananjay
Bhimrao Mahadik (Maharashtra).

Now Ms. Dola Sen; demand to address the problem of undernourishment in
India.

Demand to address the problem of under-nourishment in India

MS. DOLA SEN (WEST BENGAL): Sir, | thank you for giving me the opportunity to
raise my Zero Hour submission here. Till date, BHIR "I RIT WIRA' iR '3 B’ B
AR H 76 per cent children are the victims of food poverty. q\ﬁﬂlb & RIAgcSeT &
STNIR, 92 hungry <IN & 3fex YR 84" qIofeH W %\'; so unfortunate. Very recently,
United Nations Food and Agricultural Organization's data revealed that India is the
largest contributor to global under-nutrition with approximately 194.4 million people,
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that is 14.37 per cent of our population, lacking sufficient nutrition. Over half of Indian
women are anaemic; so saddening. The major causes of under-nourishment are lack
of access and unaffordability of nutritious food. Inequal distribution of wealth and
property plays a major role in creating this lack of access. The top one per cent of the
population controls over 40 per cent of India's total wealth. On the other hand, the
National Family Health Survey-5 reveals that 20 per cent of the children in India suffer
from wasting, that is, low weight-for-height and 36 per cent suffer from stunting, that
is, low height-for-age. Moreover, India accounts for 49 per cent of global burden of
wasting, highlighting a significant challenge in combating from this acute malnutrition.
The statistics show an urgent need for comprehensive and effective measures to
address and mitigate child nutrition across the country. We cannot address under-
nourishment without addressing rising food prices. Food inflation rose over nine per
cent in June. This is mainly on the back of increase in price rise of vegetables, pulses,
and cereals. Urgent steps must be taken to address the problem. | urge upon the
Minister and the Union Government to address these alarming trends by intensifying
efforts to tackle malnutrition through targeted nutritional programme and improving
maternal health as well in the country and...”

MR. DEPUTY CHAIRMAN: Nothing is going on record. You are misusing.
...(Interruptions)... No, it is not allowed, please. ...(Interruptions)... It is not
allowed. Nothing is going on record. &Iell SiT, 3T ST & fb S Heolde 31Ycs g,
&l giclT ST Adhdl g1 31 Cﬂjﬂﬁ g1 Do not misuse the platform, please. Now, Shri
Naresh Bansal on 'Demand to approve the plan for expansion of AlIMS, Rishikesh in
Uttarakahand'. ...(Interruptions)... Nothing is going on record. Please take your

seat.

The following hon. Members associated themselves with the matter raised by
the hon. Member, Ms. Dola Sen: Shrimati Phulo Devi Netam (Chhattisgarh), Shrimati
Jebi Mather Hisham (Kerala), Shri Sandosh Kumar P (Kerala), Dr. Sasmit Patra
(Odisha), Shri Haris Beeran (Kerala), Dr. Fauzia Khan (Maharashtra), Shri Niranjan
Bishi (Odisha), Dr. John Brittas (Kerala), Shrimati Jaya Amitabh Bachchan (Uttar
Pradesh), Shri Saket Gokhale (West Bengal), Shri R. Girirajan (Tamil Nadu), Shri
Jose K. Mani (Kerala), Shri Prakash Chik Baraik (West Bengal), Dr. V. Sivadasan
(Kerala), Dr. Kanimozhi NVN Somu (Tamil Nadu), Shri M. Mohamed Abdulla (Tamil
Nadu), Shri Muzibulla Khan (Odisha), Shrimati Sulata Deo (Odisha), Shri Jawhar
Sircar (West Bengal), Shrimati Mahua Maji (Jharkhand), and Ms. Sushmita Dev
(West Bengal).

* Not recorded.
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Now, Shri Naresh Bansal on 'Demand to approve the plan for expansion of
AIIMS, Rishikesh in Uttarakahand'.

Demand to approve the plan for expansion of AIIMS, Rishikesh in Uttarakahand

1 R I (STRIGS) : STFHTT HABIGd, WP I Hiad A WRYR A I 6 ¢ TR
RIS AR YA FeIH, HYhel, T ot sfee BRI rofus St &l
WRDHR W SRS Bl AT ATl R HWBe BI A1 2 HRa], 2004 BT G §Y
TSI ba g TR Gd URAR BeTol F31, S7HdT JUAT WRTS Si F Hal o7 fd
HiTsr 3 @ YB3 IISIAIRIT b {7 aRaT A1fda 811, 3ATST I8 | 81 &7 2
TR SRV h 3T Dl TR HaTRT, STTALTT TAT TR # &= IR Dl R B b
forg Jomiifoes w9 | wnfid fohar T o1 27 78, 2013 9 I8 U] @ Gien I &
TSI $AP 8 HE M 918 30 faHaR, 2013 H MEUIST 3iR v 2 5, 2014 A ORI Y B
H ITRIES & AT 3 STl & A - W TR Rhe Uga1 P& B (Tl
fows At RARY aTel 39 UBTS] 199 &1 W JAgTsi &l 9gr & oy =g
B P Slded UAH AR TR £ hodd ok AT YT IATYAT & 915 F T
FADI T T HEed b XA b B H fApRia gan 2, Rt acd=m # faftr=
UIGRIHAT H 1,030 BIF-BTATY &l TR RIYHS 3d by Aihed] 3R Hag TSI
AT g1 39 IR BT ARG 200 I 31f¥d Fh Tl gRT fhar SIrar g
frafira arer el Felifrat # gecll e & -1 91 fIRy Fellfie S 7Y &1 g4
ARE 2013 H 200 fIEIR gTel AR AR I JIIeT H TgDBR 3T SHDI &HT 960
IR BT 21 SI-S1 TR 4 w@ey Giagy 3R AfSdhel dasiid [ddidd gidl TS,
JH-I SISl & foTv STl § Wl 819 dTol RIS ) I%1 § Y 9gIas! il Tl
DR AEHRI & SR, TG BIAT Fh i ARE & a-F TH | AN 7T 89 ol
J, 39 SR 41 = & Ffbegai 3 Bl AT §U BRIAT HehiAd! Bl S-S |
ERISEGRIN

TERIGA 7ot & e 7 [T T 1ot 9 fh STRIES & TedTel, $HIS
IR AT YA BRI YE] &, [T goig A AN &1 W1 FRAR 9 81 81 TR
FIYH2 UR ANTRTH a9 BIdt Y W1 AN bl d8aR 9 TR SATST Hel b, 3HD oy
3MITTDHAT & TRT B & fORaRIaoT &f 9ot a8t #isdd vd g AR e @t
AIcH 9o B, T I8 T919 A 81 T 3R G DI T UR 37T gl e Fah|
31d: H gas b AW ¥ 3T gRT I8 e drel § b sdD1 f[aemiarur fhar
il

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the matter raised by the hon. Member, Shri Naresh Bansal: Dr. Sasmit Patra
(Odisha), Shri Mahendra Bhatt (Uttarakhand), Dr. Bhim Singh (Bihar), Shri Niranjan
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